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Hello Good People ! 
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EXTRAORDINARY 

GUJARAF ACT Xo, XLfT OF 1961, 





16, T i l e  E!iri;btiy Is;nms ( Ki i i~h  Arcn 1 AhaIiirion Sections 15 and 16, 
A c t ,  lii& ( Born, XCIVIlf sf 1",r6";f, 



I 

#%ha No. 24 

T' EXTRAORDINARY 
PUBLISHED BY AUTHORITY 
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Tf& V a  1 TUESDAY, NOVEMBER 9, ISBSIKARTIU 18, 1887 

&p&m P&ng Lo gteen to thlP pml b ordu'that il ma, $c 
Ned as a nepamte comphllom - 

A C ~  of fie ~ o ~ ~ t . i $ ~ & p e  vd O r d h a ~ w  pr~malgatd 
and h egufations made by the Governor. 

The following Act of the Q~jarat hgjslature, havL:g been &&~lted to by 
the President on the 30th October 1965 is hereby published for general 
information. 

SUMANT M. VIDYARTHI, 
Secretary to; the hve rnmen t  of Gujarit, 

hga l  Department. . 

i GUJARAT ACT NO* 23 1966. 

(F;lrst published, after having received the amnt ~f the 9cesident in the 
" ~ ~ a r # t  Gmkmmnt Qazette" on the 9th November 1966). 

An Act further'to extend the period for making applimtione for mnipen. 
sation or for payment of occuFanoy price under certain h d  Tenure 

Abolition enactments and aim to amend mhe of such 
enactments for wrtaia purpos~~.  

It is hereby enaoted in the Bixteenth Year of the Republic of India rre 
follows :- 

:Q 

i. Thje Act may be d e d  the Qujerat land Tenuree Abolition Lam (Amend- % 
ment) Act, 196h 

- 
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I 1  

< .  [PUT IV . -. 

,- of 2. ( I )  Notwithstandhg the expiry of the period specified in aub-mction (I) 
period of of section 2 of the Bujarst Land . Terln,res Abolition (Exknsion of Period for aui. 

x m  Chiming Cornpensstion) Act, 1961 (het'+fkr referred to aa "the mid Aotl') of 

oompensation for making an application for compenatjbn under the provisions set forth in 1 ~ 6 1 .  
nnderaerWn column 3 of Schedule I hereto annexed of the enactments mentioned in wl- 
enaahent.. 2 of the said Schedule, any person chiming compensation under any of the 

aforesaid enaotmonts may make an application for such cornpenaation to the 
Collector before the end of March 1966. 

. , 
.- 

(2) Wherc an application, made by any, person uncle~ sub-section ( I )  of 
section 2 of the mid Ack was not dmitied by the ~bpector, such pemon, 
shall &O bc entitled to makc an application under &b-&ion ( I ) .  

- .  ' 1  ! 
i f  

(3) On remipt of an application under sub-section (1) the Collector shall 
admit the Bame and all the provisions of the enactment under whiah'.com: 
 ensa at ion k claimed by the applicant shall apply to the application as if it 
were an appgcation ~ a d e ,  within the pc$pd ~pecified in, or .prymibed under, 
that enactment:, " 

Provided that if the Collector r&ea '@I s w t  auch appliestian, the applioant 
may make an appeol to the Stat6 Q o v b e d  again& the order of the CoHec- 
tor within a period of three month8 from thc date of the order and khe 
State': Clovernment may paw such order thereon as it may deem fit. 

" 

benament 3. The enactments specified in ScheduIe I1 shall be amended -to the extent 
of m*in and in the manner speoificd in column 3 of 'the said Schedule. 
enaotmente. 

SCHEDULE I 

Sr. , Acta Provisions 
No. 
1 2 3 

1 
, - 

1 The Bombay Bhagdari and Narwadari Tenures Ahfition 
A&, 1949 (Born. XXIUI of 1949) h c b n  8 

2 The Bombay Maleki Tenure Abolition Act, 1949 (b, 
LXI of 1949) bction 6 

3  he Bombay Taluqdari Tenure Abolition Act, 1949 (Bcm. 
LXIX of 19-49) Sections 7 and 

14 
't 

4 The ~ a n b a h a l a  Mehwassi Tenure Abolition Act, I949 
(Born. LXITI . . .  of * 1949) 

. . . . 
+ &don 6 

6  he Bornby Pamgana a ~ d  KUUEmti Watans (AbolitioE) . 
A&, 1950 (Born. LII of I%@ &don 9 - 
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6 The Bombay %twa Vazifdari Rights Abolition Act, 1950 
(Born. LXII of 1950) Bection 4 

7 The Bombay Personal hams  Abolition Act-, 1952 (Born. 
XLII of 1963) Sections 10 

and 17 

8 ,The Bombay Merged Territories (Ankadia Tenure Abolition) 
Act, 1953 (Born. XLIII of 1953) Sectioi~a 6 

and 7 

9 The Bombay Merged Territories (Beroda Mulgirts Tenure 
Abolition) Act, 1953 (Born. XLV of 1953) Sections 8 

and 15 

10 The Bombay Mergel Territorica (Baroda Watan Abolition) 
Act, 1953 (Born. XLVI of 1953). Section 8 

11 The Bombay Merged Territories Bbtadwi Tenure Abolition 
.Act, 1953 (Born. XLVIIT of 1953) Sections 6 

and 8 

12 The Bombay S e r v i ~  hams (Useful to Community) Aboli- 
tion Act, 1963 (Born. LXX of 1953) Section 7 

13 The Bombay Merged Territories and Areas (Jagira Abolition) 
Act, 1953 (Born. XXXIX of 1954) h t i o n a  13 

and 14 

14 The Bombay Bhil Naik Xname Abolit-ion Act, 1955 (Born. 
XXI of 195B) , I ,  . hction 7 

16 The Bombay Merged perribria h h u m u s  'Alienatioru 
Abolition A&, 1956 (Born. XXII of 1955) kction8 17 

I . ,  
and 18 

. 18; ' The, Bombay Imm (Butoh Area) Abolition A&, I958 
(Born. XCVIII of 1968) Sections 16 

and 16 

.l7 The Bombay hkadia Tenure (Sauraahtta Arm)~Abolition 
Act, 1959 (Born. XXXI of 1959) Section8 9 -. and 16 

18 The Bombay ( b m h t r a  Arsa) A g h t  Tenure and I jaraa 
Abolition Ad,  1959 (Born. LXV of 1959) Sections 11 

and 12 



SCHEDULE II 

(See section 3) 

- 
Sr. Name of the enactment ~mhidrnent 
No. 
1 2 3 

1 The Bombay Taluqdari Tenure Zu aection 5A, after SII b-wtion (2), 
AboEtion A&, 1949 (Born. Zlf11 the fdltwhg 'sub-rsection . a b U  be 
of 1949). inwad,  namely :- 

"($A) Notwithstanding an* 
conhined in aubaecGon (Z), the 
riglit conferked under 'subsection 
( I )  may be exercised after the 
expiry of the perig  s cified in 
sub-sectidi (2) bbtrt be ore khB'end 
of March , 1966''. 

P" 

2 The Bombay Inama (Kotch 1. Ih aqctibd '3, -in mb-&r$ion . . (1) 
h a )  Abolition Act, 1968 
(Born. XCVIII of 1968). (n) in clause (ik), the word "or" 

bccunhrg at  thc end be 
deleted; 

! 

( b )  for c l a w  (iii), the following 
hhi$l be s'ubstitybd, nhgnely :- 

"(i) whether any person is a 
but&r or retbutadar, or 

, , -  

I 
(iv) whether any person is a 

?"st.': > 

I 2. ~n hdtioi 14, h riclkbtion (2) 
for the worda "the prescribed period" 

be substituted. 


